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Th000 five matters can be dtapow of by * short 

order. 

Each of the applicanta in theae rnnttera has been 

vorking as Caaual Khalashl with the Central Railway. 



The Adainistratton ove s notice to each of thea on 
19.9.1985 terminattnS the service on 19.10.I95. This 
notice was subsequently noitfiedalt.re on .1019 
and the service of each of these applicants was nought 
to be terminated from 1.12.135. The applicants, there-
fore, filed !eulsr Civil Suit coaplainin.g that the 
contemplated termination is bad and that they have right 
to continue in service. The Clvfl Court has passed an 
order directing the respondents to aintatn stetus 
Thus each of the applicants continue to be in service 
uptili now. 

After the satters were transferred to this 
tribunal we have issued notices to the respondents, 

S P Upedhysys, Assistant Engineer, Track Machine, 
Jhansi as also 1r, C C Pane, cbisf Poreman, Track 
"achine, Mann-ad are present before us. Each of the 
*pltcants is also present. The respondents have inform-
ed this Tribunal that the impugned notice has been with-
drawn on 26.9.7 by the nepartment and that they do 
not inteid to act upon that notice of cottemp1ete•d terat-
nation of service. in view of this position the cause 
of action does not survive and consequontIr each of 
these transferred applications is liable to be disposed 
of as not surviving. !lence, vs pass the following order 

Transferred applications nos. 13387; 156 / 7; 
1577; 1S'87; and I5?87 are disposed of as 
not surviving. no order as to costs. This 
judgment should be kept in Transferred Application 
4o.l'37. A copy be kapt In the resainiag 
applications. 
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